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Orders of Tribunal 

PKSVC/TVRMA 

6th October 1994 

r t' 

At our instance the learned 

Standing Counsel has produced 

what is 	t to be a copy of 

the recruitment rules)  in particular 

the directions for holding of 

akappropriate test on the basis 

of which a person can be promoted 

to the post of Chargeman Grade 

II. Apparently the applicant 

who seek, such promotion 	not 

in the know as to what was the 

parameters for selection as- enjoi-

ned by the rules, instructions 

and guidelines. Copies of the 

same have -been supplied and we 

have made themavailable to the 

learned counsel for the applicant. 

It appropriate for the applicant 

to file a fresh application point-

ing out the deficiency in the 

matter of selection. Accordingly 

it is we permit the applicant 

to withdraw this application with 

liberty to renew the same in terms 
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